e e CENTRAL ADMIN ISTRATIVE TRIBUNAL
CALCUTTA BENCH

Ne.MA,632 of 1898
(0.A,468 of 1387)
Dats of Order ¢ 3.2.2000
present 3 Hen'ble ft,D.purkayasthas Judicial Menw er,

~ Hen'hle Mr,G.S, Mingis Administrative Member,

CALCUTTA TELEPHINES
s,

ALDK CHAKRABURTY

Fer the apglicant : [r.B,K,Chatterjee ceunsal,

Fer the respsndent(}s Mr.Sundar Singh» ceunsel.

ORDER

D.,Purkayas thay J,

Hearzd ld.counsel far’ Bath ths parties ave{} én .ap-ﬁlication
Filed BY the of‘ficidl respenden ts inAthe'aﬂ.A, 'seek ing ax'tensian
sf time far complying with ‘tho dirsctisns 'sf this Tribumi'
passed in ﬁ.A;‘tGB ef 1987 en-30.8.,1998.
2. ye find that in paragraph 8 at page 7 sf ths abave
men tisned erder it has Bem mj@by this Trihunal that
tha respendents shall censider ths case ef the applicant in
respect 'o’f‘ initiatien of dnpa_rtmﬁ tal preceed ing within three
manths frem the date of cemmun icaﬁ@tm of this erder, If the
department sacides not ts staft any departmental preceeding

till the conclusien ef the criminal cases his case fer rednstate

mep £ in servicé shsuld ba snnsidered kz)) the respendents, If
any depaftmantﬂl prleniing is initiatedr that sheule be .
%\ cenclud gd ulthm a parlﬂl sf feur manths frem ths date ef
| erving chargs shest te the spplicant. Nau the resgpongants hava
+ éx + Y howmes
filed the instant IVLA.Aen tha greund that lapﬁrtmnntal pracae-
nngs ceuld net be initiated against the appllcant in absence

of renmente lvinag in HhE fSaurt ef L« Sub- DlVJ.sllnal Judicial



Moistrate Seramperes Heeghly. Mc.8.K,Chatterjess ld.ceunsel
appearing fer the respendents in the O, A,/ the dpplicant in this
MA, sukmits that the department tricd their mast ts cnll‘sst
the decuments thrsugh the gempetent gsurt threugh their legal
sgengys but thsy ceuld net éﬁlleet the same. Mr.Chatterjee
has preduced @ lattar dated 23,12, 1999 weitten By the pumlic
Presecutars te tAha D}'.Area_ Bnagsn ‘Serimptro:‘ Calcutta Telephenaes

befsre us. s havs gane thresugh the lettar.

3, Le,counsel far thes eriginal agglicant has relisd sn tus

dacisiensy in sugpart of the.case sf the eriginal applicants
ruparfad in 1890 (13) ATC 853 ‘(Kan‘ﬁl Kishere Prisad‘vs.‘um & Anr.
péssed By the prin;;igal Bangh of the Tripunal and another juég-
men t-p-ass.d By the Calcutta High Ceurt reperted in Calgutta

High Ceurt Netes 1937 (1) page 430 (S@mir Kumdr Ray Chsushury vs,
Indian Drugs & Pharmaceuticals Ltd, & Ors.).

4, ° s have gene threugh the recerd. g Find that the

stand taken by the applicent/D,p. is net sustainamle, It is

fesund that the afficial resgsndents in the T, A, did not sesk Per

1iberty fer centinusne ef the suspensien erder. They haves in
this MA,» prayed fer extensien of time fer initiatien ef the
depﬁ'rtmcntﬂl prﬂ:uding§ agains't the applicaht ds per directiaen

passed by this Tribunal in the G,A,

. 5. In view of the aferassais ciroumstancass we fellaew the

sacisien of the Calcutta High Ceurt uhere the questisn sf centi-
nuance of suspensien 8f an emgleyss has baen considered and
rejected, e diract the lf‘f‘icial rcspond.nts in the G,A, ts
reinstate the eriginal appllcant in services if the dspartment
fails te framd a char/\gc,\s mmﬁl eriginal applicant

within @ fertnight frem this data.

6. The MA, stanes digpssed ef accerdingly., Ne erder is
passed as te cests. 6/(0
2. Z‘Nlmﬂ
(GeSe Mmingi) ° (D.pu ayast

Admin istreative Mem er . Judicial l’hnhar



